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DISCUSSION ON STATEMENT LAID iNg Dr. Teje under the Foreign

ON THE TABLE RE. REPATRIA-
TION OF DR, DHARAM TEJA,
Bio TW wige o Mgt (welwr)
e TRy, A qTHT G AT AEES
Wi wwEniamy g,
wiffe g7 AT—AT 47 wrwi—anht
Wy S0 N I aw g @
wfy o &, e fvT off ga B
o Y T ww af § a9
T qva ¥ I FISO T 98 7Y Y, IARY
9 Fifa@ aw qO) T wwed &7
¥y a3 1 gafag 37 A7 T oag a1
3371 @1 # 17 f 7 agw =P 1S g
¥ 33 | wfFq = AT qF AT
&8, 87 gy fFar g i & aoar oy
weifear—2m, g9 §71a 9T avEEar
—aT gY =g, greny # oy @ g fw
a1 &Y & ga waifzar Y 808, a1 A9W
g ® Big HT v ¥ G r
frre, foradr A 0 gar-faer &Y,
O FEIE T 1T FE, TO L F
e w7 oitv firt g v TS |

A qET Y 4 A AW ST
ATHA WT Y, I9% AT QA q4G 9T
o anar @ & ag Amar feaer g
2 3ET awE ], O BA T
fear §—six ag wF faT §, ag °F
¥ & a%g 3TTHR (1) AT (aY)
¥ Wz gy wrar & 1 GWT AW gaT §
for &Y H1E wrAT FATT 7T A7 A ¥
wg e e ‘g a7 wg,
Y & v 7 faww T @ Y, I
AT THEY F TE T Y

() Segpm g

““The Directorate of Enforcement
also had received similar papers
detween the 7th and 11th May,
1088 On examination, they found
there were no grounds for artest.

e Regulations Act on the
Material then available.”

R v i A & o
Blo Jum ®Y wed & foaq w1 Avwf
Gy

() & ag wax &

“On the request of the Director
of Enforcement, the Secretary in
the Minustry of Finance (Depart-
Ment of Revenue and Insurance)
Consulted the Director of the Cen-
tra]l Bureau of Investigation on
11th May, 1968,

(34 o w1, wafy TRz
A6 QTREHE 7t § wrm fiady)

o gnything could be done to arrest
Dr Teja

T fafqw @7 &1 qar AT O
THEaYag 775 ¢ fa sradede wis
TTevdve wgar 2 f&s sr0 ¥9T WY
T8 fFar o wwar § WX
To ok 131 ¢ o ermdsgo %1 wrd
T gte ato Wrke ¥ g7 Mar v wT
o o #) fieg @ & fog 3o
e aramarg ) R v doww
Ty wfgg * a8 & wat s ¥
ATy F—wu TRT—AT @I E |

(*1) & ar aveer faeg a6 @

Wy g fF o v AT AR W K
fEAm A mar e A3 oA g

“It 13 not correct that at any
Stage the Enforcement Directorate
SPecifically requested

“faadd’ aft, “Afaferd form
27,

“  that Dr Tejd be srrested
8N4 hig pessport selsed™ *, .
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i wgm o fag  fR
woRT ey w3 fe
ez ¥ “Fode ol fwr o, W
“enfafareit frae’" ofr fear ar |
qg WAt Qo™ v Wy qaTEr o
wfent § f s sl w91 o
o g O oy qir aga ww
ae e R, A W oo ¥ wg fwd )

AT ag I 5T g fr wrfEc
Tg ATT AVHAT @Y T QIR ;A
wo-f43 FT AW wt o Far A way
Ot A9 F I T ggar § )
A AT WRA § ) (wwea)
gar & & wra ¥ oF wagd wym war
& fgara & g qx "o Ai@ € o
& gz argar g fr @ ag agr ww
art ¥ 3§ dW@ 1 AR AAT X Y/ JT
wq foqr § 39w 3w faegw =1
fomr§—azaa 149771 §

Let me confirm the maeeting
between Mr T N Kaul and me in
London in September 1966 ’

The Minister of Law (Shri Govinda
Menon). Sir, I rise to a point of order
It 1s exactly this letter to the reading
of which I objected on a previous o.ca
sion and the objection was upheld I
would submit Sir, that the reading out
in the forum of Parhament of private
correspondence particularly 1n ; mat-
ter like this 1s objectionable and that
was the point which I raised on the
previous occasions The reason 1s this
The State, ne, the (Government, has
started prosecution agamst Mr and
Mrs Teja Now, they not being avail-
able jn India extradition proceedings
have been started This extradition
18 a tricky business It 15 a matter
which falls under international law
The foreign court should be satisfied
not only that there 15 a prima facie
case but also that in the country to
whyeh extradition is ordered the party
will get fair justice, natural justice

JULY 25, 1987

of Dr Dharma Tejo >
(Dis)

The Tejas are ferociously fighting
aguingt extradition in the Americen
coutt and also in India ﬂmﬂx.
as has been made clesr 1n the state-
ment, they wanted to move the
High Court They have moved the
High Court—it 18 peading—i6 quesh
the proceedings of exhiadition efe
In the meanwhile, they are buflding
up a defence not only for the
ultimate prosscution in India but alse
for extradition case which is pending
in the American court

Shri Jyotirmoy Basy (Diamond Har
bour) It 18 all according to your plan

Shri Govinda Menon I submut it
for that purpose that this private cnr-
respondence 18 being resorted to by 1the
Tejas

ot ard s (FFrd-afeor)
%Y qERY Mo Afgar 97 43 AR
TR EfFragIwmarazg s
ug w0 fawge aww & o

Shri Govinda Menon I am not mak-
ing any allegation against the hon.
Member (Interruptionsj

st T () AT oaar ¥ ¢

R

oY wy fe (7)) w7 wevER
g f& e Afggr Fea fam 77
Iaa ¥ g &

Mr Speaker I am hearing the Law
Minister Let us hear him

=t afeqaw weddy (WroTA)
g ax TG I ¥R @ fearon @ g
fe g% dor wiT St o W WY
L ()

My, Speaker The Law Muustae
raiging a point or arder. Lat us heer
him, (Intervypiion).
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oft g fowd : siat wghes T avde
o vrke fow feds & wrree @ ?

o Widige ewddi . wn wro
fifgur #t awrwy & frg et e
i ? e qx we weea wT
Lo

« ot wy Foviy ;v agrew, &
+ 7 Ve gty 9P st e oy
?;w%mﬂrm W% WIET FET
g

#r. Spesker: If so many hon. Mem-
bers are talking at the same tine, 1t
becomes difficult 1 have atlowed the
Law Minister to rase the point of
order. Let us hear him

ofi wyg Forwd & o orrrer wrgen
g fr foq Fraw & wovgs 9z wmew
wTRl’?

Mr. Speaker: I think he 1s capable
of pointing out the rule also Let us
hear him His objection is that the
letter should not be allowed to be read
out

Shri Govinda Menon: What I was
submitting was there 1s 3 pending case
and anything which will prejudice the
proper tnal of a pending cage 13 some-
thing which you, Sir, should not ullow
to De raised on the floor of this House.
That is the sub judice rule. It be-
comes sub judice thus way. It was
read out on the previous oceasion a180.
An examination will show that this is
an attempt to prejudice the American
court, and the court here later on, ulti-
mately, against the prosecution, build-
ing up the defence. As 1 zaid the
other day, Dr. Lohia, who appeurs to
be very anxious to see that extradition
is expédited, is reelly, without Wis

of -Dr. wrma 14
Teja (Die) il
respect to private correspondence of
this kisd. In the ofissr Iouss, ¢he
Cheirman had oocasion to @ve &
ruling ..
Mr Spesker: That 1s a different case.

o wy fewd  ag @R T
waaer e At &

Shri Govinda Mensn: I do not say
that it is binding on this House. But
the reasoning there 1s binding on us
because. gfver ali, 1t was done in an-
other chamber of Parhament in Delht.
Sir, I submut that you should :veid
references being made to anything
which will affect the trial of this casc.
After all, the discussion sought for
under rule 198 is on the statement
made by the Minister of Shipping on
the previous occasien. Any relerence
to anything outside that, partl-
cularly to pnvate correspondence
between the accused party and any
member of this House is something
which should be avoided. That is the
point of order? . .. (Interuptions)

Shri Jyetirmoy Basu: Under similar
circumstances, Shri Bimal Kenatl
Ghosh’s case, when it was sub judice,
when two cases were pending in a law
court in Bengal, allegations were mate
by the Home Minister and things were
said here which should not have heen
said. gnd, Sir, you allowed them So,
what right has he got now to raise thie
point of order . (Interruptions)

ot afieqes T aF TR
Brry & g gTIR & | 7E AT Owe 2

Mr. Speaker: I would request hon.
Members to address me If they ad-
dress among themselves, I will become
a helpless spectator

‘\Wmm:mwam
fag e wEME E N W I W
i § 9 T qw ¥ P FwT I
e Pt S frrgeamr WY e
wift g€ # o yfigw &t |t TE
Wt it & vt 1 G R adee
ugt oft T ARy {



T N A P AN o
"TLY 38 1007 ;.. -of“Dn Dhavom Fejx’

‘l = \,. '-I : .
o ] . DY

. Sl @peaker: On the point talsed by o R
-the Law Minister have you anything w it ¢ fe h: E““‘*
to say before I give my opinion sbout  Yeft ®1 ¥& qTFT ¥ &Udt T ¥
C iy YWorre ¥ Arongy ¥ w0 v aa

go T WA Wifgwm : wevw
gz, Qb A1 U gEAF SFA qETT
f§ wfr www AN avaeqr ude &
Arat & @4 g, gafag g & fag
 AECHY FHT T XY THAT G ¢

wy A qF wgEw A 9zg¥ ;e
“Fear qr 9w "€ 8wy frwfed,
¥t %t wglea Tx qrq 7 fTeaf <
Faia fearar 1 wwn 8 i frargan 3
~“Shri “T. N. Kaul did not meet
- Mr. or Mrs. Teja in London in Sep-

tember, 1966 and had no occasjon
“to give them any advice.”

AN AW FL R E 1 I FAIA N
& 770 @y 91 1 & A agey AR
T A A w wET Az arfr g
“eyez £ fr Iud ara s § A aa g Y
. e § 1 wWieg ug Y fewga §
* Gy onTg I A § 1

- - gk wamEr K 59 W aT FgAr
Argar g 1 gL are granna, fyara-
fan Ao wg L adrd | I Fowar
<% gaq fraradT § 1z Faw ag @
f§ w0 T AT IIN TAT X AW
Y i s fafa sevat st vl atg
* Oy Ry § WAt swr w9,
w7 €77 AR KT X, FAAT N
;1 %wmurem», HTTEE IR
| TR FTECEET & FIC TWT 74T
" O a1 WM ¥ R e
. & iy wafcRt W wreh g o
N TR T A DR Fra
T TRy earfe e §-4
v e At § ) ag e fewga

R § WX I9 gi7 B AT T T
V7w foar wiar § @ 4@ @ aw
¥ €T 2 fie forr awg & ag Amar
tsi sl aet ¥ gt i fovam oo
\mﬁa(ﬁarrq%xmvﬂzzﬂ (14
Yot =i o | g A P
Neqraets aft & i o Far @
Wracdt AL AL HA Haw S
YW NI RNEFII T G
b2 qragh, rag R A ar A
YWix wafenr # wawa faa e
¥t qT gudt 75 Y 777 # ara At
Wr oyt o fr waqs sk fay
g1 a1aw amw ¢ fr g AR A
Y At & garT F¢ E AT ag wwar
Yfewr & g g1 ITF AT
W s Sq g WA ¢ o e s
Qi & S §, ag Qe g
e o W Feaer g4 o v § B
wgix e 57 § ) Ifpa A fam #
G5 g w3 fr g5 1Y & /g 70
Yt ot €t &, 54% T 0 4y
G Ao 2 S AR FEAT g

" gl ®CF, 39 T F 1T F@R

& wvai ¥ o, #00H A A Aweagi ¥
faear forar 21 AV em &g & X

. Wrarg sy e} agag A et v

Ry § ar A 1 IIY A BT KT ALAT
9% gar & | afer qA FTRIITET AT
Fifssginap Egraa .
Ty & W LI NI QT FHFL AT

X *twm;ﬁnrxwiwru‘r

it D TvF A W gL gy H
*arg w¢ 9% agar fagix § g xv et

B Q) QY A Taw Ay gAY LW
R T WA W AR § T

% w1 gAY o wd Al
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W@ & oag IwmI A g AR

Kafag 37 wr vex 3o A7 § 9 °H
Foar waida & qor § 481 1 ag B

VY & a0 § 1 Ag W ER F
R, wifes Wi SER 99T |
HEER @A | I FEAFS W 940941
o¥ gk & foot e 7w Wk W
A8 FAYE T VAT 7340 e
WHT I | @y & |y fr
T 3T qEA *1 for frqL sagqr «
997 T

Mr Speaker The powmnt 1s ciear
There 1s nothing much for me to say
If some points are raised in the Mous-
ter’s statement, if there is proof to
<contradict them, naturally they wnll
have to make mention of it. About
the letters I do not know what the
letters contan gnd how they affect the
<ourt and all that Therefore I am not
able to say in advance whether they
refer to matters that are sub judice

1 would suggest to Dr Lohia that he
may, if he wants to contradict any
statement, do that About the ,etters,
I would suggest let the letters be
handed over to me The rule is that
before they are placed on the Table
of the House, they are handed over to
the Speaker so that the Speaker could
study them and the Mmister could
satisfy the Speaker that they pertan
to the case Therefore I suggest that
these letters need not be read He
tan make a speech or make points per
taining to this Let the letters be
tanded over to me and I will see whe-
ther they actually belong to the case
sr not. I cannot say off-haad what
the letters are, what the contents of
fhe letters are, and all that I will
tonsult the Law Minister alse and Dr
Lohia could glso help me If permis.
sidle, naturally I will have no objec-
‘fon to permitting them to be laid on
the Table of the House

Shr{ Surrndranath Dwivedy (Ken-
dresara): Wil he quote any ddrtlons
o the letters?

of Dr, Dharma r4xp¢
Téfa (Du.)
Mr. Speaker: Not now.

Shri Surendranath Dwivery: What
Jou suggest is that if he wants +to
Place them on the Table of the House,
then, of eourse, hand them over to yox
and you, Sir, wmill study and decide
whcther 1t 1s a valid document to be
accepted by you or not But for the
purpose of this discussion, he wants
quote some portions of the leiters
which may not be a sub ndice matter

Mr, Speaker. Whatever Dr Rao has
4a;d I his statement are the facts, it
is not about the case or anything of
that sort Without touching the case,
if he can polil out something, he cam
do so But the actual correspondence
should be given to the Speaker so liat
he can sausfy himself 1 will con-
sult the Law Minster also and them
decide which are to be placed and
which are not to be placed on the
Table of the House If there is any-
thing pertaining to the statement of
Dr Rao, if there 1s anything to con-
tradict, he can certainly do it.

Shyi Tenneti Viswanatham (Visakna.
patnam) You were pleased to say that
you will consult the Law Minister
also In this connection, 1 suggest that
the Chair shoulq have its own inde-
pendent parliamentary counsel.

Mr. Speaker: I will consult Dr Lohia
and also the Law Minister After I},
the Law Minister belongs to all of us

Shri Govinda Menon: Sir, T want to
make one or two points here Dr
Lohia was saying that not only the
Tejas but others also are to be eco-
accused in this matter I respectfully
submit to you whether on the forum of
Parliament we are going to debate the
question whether all the sccused in
the matter have been chaflaned and
whether others have to be chillened?

With respeet to the other matter slsa,
whethér hie met somebody, e, 1 res-
nectfully wubmit that this is g periis-
mentary debate and there is s progseu-
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tion pending, -tertain persons are
arraigned as accused parties in tne
prosecution, and to say on the forum
of Parliament that these two ‘A’ and
‘B’ alone should not be prosecuted arnd
that others also should come in
something which is not to be raised
here. That will be sub judice and that
will be attacking the bona fides of the
prosecution. If the statement is made
by the Minister and the statement is

whether some officer met or did: not.

meet Mrs. Teja in London, or not_are
we going to take evidence in the mat-
ter here? We are here concerned with
the statement made by the Shipping
Minister and the point raised by Or.
Lohiag as to whether the extradition
proceedings are being proceeced with
all vigilance, I submit, would be sub
judice and may amount to what is
contemplated by way of defence ia the
crimina] case. You know, in c¢riminal
cases, all sorts of things will be help-
ful to the defence. If it is sought to
be made out that the prosecution has
not been fair to the Tejas, etc., that is
something which will affect the couise
of the prosecution both in America agnd
here.

Mr. Speaker: I would like to ynder-
stanq this from the Law Minister. A
statement has been made here by the
hon. Minister and I am sure that the
hon. Minister has not said anything
here which ill prejudice the case be-
cause he knows the details of the case,
what is happening in America and
what is happening in India. If some-
body is to say that a point made in the
statement, and not about the case, is
not correct, should he not be allowed
to say that? If somebody <ays that
what is contained in the Minister’s
statement is not correct, gs he was
pointing out about the request of the
Enforcement Directorate and about
something else also, should he not
mention at least that much, apart from
the other things? I will allow him
only to that extent. We are discuss-
ing the statement of the Minister and
if somebody points out to the Minister

JULY 25 1967 -

of Dr. Dharam Teja 145496
(Dis.)
that what is stated there is aot hund-
red per cent correct, to that extent at
least, should we riot allow it? Because
none of us know what is happening in
America, at what stage the case 'is,
what are the charges, etc. About the
letters, I have said that they may be

given to the Speaker.

Now I would request Dr. Lohia io

'proceed cautiously.

Shri Govinda Menon: The Minister
has made a statement, but contradic-
tion is that respect is not to be made
by private....

st Ay fawa : o7 fer @@ @

WA 7 A& WgT, agy £7 g1 A
Shri Govinda Menon: ....is ot to
be made by private correspondence
between one of the accused parties
and a Member, however exalted he
may be. There should not be any
contradiction by g private letter from:

one of the affected parties. That is my
submission. (Interruptions).

o wf wow qedd ST
T & qTHS @ET 7T W ag § M9
A aqaET AMRAT § AT Ay freedy
XN Hza g § Ferar o Fgr
fafasd addwT & TFaQd A8 & ML oG
g% AT Afewrd 9 YA AT TF  I9
A1 oAdfeR AR #T AT gF e
g - (saae )
Shri Randhir Singh (Rohtak): On a
point of order. ‘This is somefhing very

important. I should be allowed to
raise it.

st 7y fowm - 78 Fg TR AT 72
A A AN | HEW A I
&= 7 ares T8t 397 |

sy Toene fag: o7 WiE TRoe
T &1 T P WA WRIET, §U AT
oI MET 2



14597 Remtriatiowf“"
Mr. Speaker: All right.
mninute.

Just one

Shri Randhir Singh: I will take at

least three or four minutes. (Inter-
Tuptions).
Mr. Speaker: Order, order. No, no.

Shri Randhir Singh: I have s right,
Sir. My right should be protected.
(Interruptiens).

ql /Y @WA AU @Nz AT

Mr. Speaker: All the hon. members
may please sit down.

Wherever there is a doubt, I am niy-
self requesting the Law Minister to
clarify that. Why should members get
agitated on that? (Interruptions). It
is not as though I presume that I

know everything; I am trying to !carn’

from the Law Minister on pehaif of
the Congress Party, on behalf of the
Government, and on behalf of the
House. The Layw Minister is theve
and I am myself requesting him to
clarify, I have pointed out to hi
this thing and have asked him us to
what should I do if this happens; here
is the statement and if that statement
is contradicted somewhere, what am I
to-do and all that. I am trying to
learn. I do not understand why the
members are getting agitated. If they
do not want a discussion on this, that
is a different matter. The ruling
Party has the majority and they can
defeat it and all that. So, may I re-
quest all the members to be orderly?
My difficulty is that the more they
raise these things, the more it iz get-
ting delayed. They should know that
by all these things they are not help-
ing the debate. After all, the Cung-
ress Party has also got some speakers
here and I will certainly allow one or
two of them tg speak.

Shri Randhir Singh: Let me say
this...:

‘SRAVANA. 3, 1889 (SAKA)

‘of Dr. Dharma 14598.
Teja (Dis.)
Mr. Speaker: I am on my legs. His
name is also here.

Shri Randhjr Singh: Allow. be to
speak, Sir,

Mr. Speaker: Shri Randhir Singh’s
name is also there in the list. I shail.
call him afterwards and he can aiso
speak. He can certainly make what-

_ever legal points he wants to make as.

a senior lawyer. I have no objection
to calling him because his name 15 ais3
there. #

Now, may I seek the co-operation of
all to permit me to proceed with the
debate. Let not hon. Members talk
across the tables because that is not
going to help them.

Shri Randhir Singh may get rcady
with points'and be prepared to speai
on them when I call him.

Wt o fag : 7 1 wiwwEr 2rdw
9T TR, ATTHIE I T8 2 |

The Deputy Minister and Minister of-
finance (Shri Morarji Desal): e i9
unnessarily wasting the time of tha:
House.

Mr. Speaker: Now, Dr. Ram Monohar
Lohia. T hope he will remember thet
the letters need not be read out but
they may be handed over to me.

To TR wANGT WAlfgar @ AAA
WETA, BT WEIE 4 WA s 7 S
FZT AT IH FFGH H A7 KL I
st gar 2 v am wF s A
A 3 2 A H AT 3T E, ot §
T FI% H FL AT | 7g a1 TH &7
AT T | FAT R A Ay fwm o
faayer A1 ofr ar ofelt FE JST
T AT q faeegv, 1966 A o F@
17 57 FRAY T8 7 &g F87 47
T A A Ay J A AR 2
R
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Let me confirm the meeting bei-
‘ween Mr. T. N. Kaul and me in
* London in early September, 10866

during which he had advised us
to stay out of India....

Shri M. Y. Saleem (Nalgonda): What
is the use of having raised the point of
order earlier? The hon. Minlister had
also raised g point of order:,..

Mr. Speaker: 1 hyve asked him to
read wherever it is relevant to the
point made by the hon. Minister, I
have not permitted him to read the
whole of it. He will read out unly
that portion which 1s relevant to the
point dealt with in the hon. Minister’s
statement.

Shri M. Y. Saleem: But he is reading
out from the letter again....

Mr, Speaker: Probably the hon.
Member did not hear me earlier. The
hon. Law Minister had raised the puint
earlier, I had said that the hon. Mem-
ber could point out only those things
which pertained to the points made in
the statement ang should not ~cad out
the whole correspondence. If the hun,
Member wants to contradict what has
been stated by the hon Minister in nis
statement, certainly he can contradict
it. Now, will the hon. Member kind'y
resume his seat? I have heard the
Law Minister gnd I have said that tha
letters ought not to be placed on the
Table but wherever the statement
contains anything, the hon. Member
has also a right to reply to it and say
that such and such a point is not cor-
rect, and only pertaining to that point,
he can refer to the Jetter....

Shri N. K. P. Saive (Betul): He is
reading out from the letter.

e GAWRRI NGar: § N
T F g 9T QA AT
Shri N. K. P. Salve: On a point of

order. You had already given a rul-
ing that the letter sought to be vefer-

AR 3%, 1987 . wf Dr. Dhlivhe Twle, . 54500

{Dis.)

red to should not he referred 1o, Are
you going back upon that rulingt If
you are not going back upon that yul-
ing, then he cannot read out from the
letter as he is doing now.

Mr. Speaker: Let him sit down avw.

o)W wige Wign :  weaw
wRe Wiy www aey § fe & swaeqr
Pymorfw g e 7 Ak
™A A aYug faegw A
T g 5 e A% g fegem
wwmlu\tw%mmuaﬁ
wgr § fs:

“I do not see any earthly reasoa
why he would deny seeing me
s!nce_there was a witness to the
meeting.”.
mﬁzﬁq'ﬂtlvﬁﬁf## e
98 forar av agi @y vz fie gl Wi
Wﬁrﬁ;ﬁﬂ'@.mfw o g ®
qaar 7 § fr el 0w o,
I & aA I ag wOm & ot fw
ITAE T AR A X q7 aw
Fﬁgﬁmimamvda‘tm
wr 3 & O sft wlw & @t o
TR At A @y e ag W
EGA W qOW @ e tﬁa ™
% 0} A @ O W A far s,
WITAE A T | WA A AR AT
i dmea o wieg @ §
o WY WY AwR & fad @ e
ware @ § 4 wran & Rfer sy
g xaT A & fo sORITN TE @
o # fggaam & ogy A
W @, WY T i FORT ¥ ued
wireY, it st wf i & vy W
§ wrw & anoy Fr fasggy oy arer off
&, ¥ o <rg A B g wEar Wy
fF nga &, wiife s a5 e i
Wy e ¥ Y s F wwwar g
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o% & defy nww wr A w @E
oo Wi, o fedY wr @ wff og
g § 1 A AR 0w s
“After all the requisite materials
had been collected in thus matter,

the Oentxal Bureau of Investiga-
tion filed a charge-sheet”—

Mind you, when?—
“on the 28th February 1887 in

the Couwit of the Sub-Divisional
Magistrate New Delhl . "

ag qraq @ ¥7 wfedraa §

LR R

wgeT ?

TR FC, AR

§t 7 fomay A7 FwOOw 2
% | ¥ waT g 91 |

WMo TR WAPT Wil a
Afen 2 vEA W Ew gf o
AN TA B T AT N TG FA
7, AT qnTf ETEE FW J T4
fer @t fray g @ w77 T W
a&q 4, AR § [T '™ g
9| ¥ A7, 9., a9 fan F 9T W@
AHET IEA ACET AT |
gaw 1 oF a0 fafva s i
ary & 5 o6 A @& W OF
WA Yogmr g 5w
a5 ¥ fegem 1 o« W
Wrggum s § fs A, @
R W W ST ¥ A A Wi
@ 13 D g vadel add ) g
o 39 fafom N e 7 g & wifs
& oy AT guveE @ ofr wr
w9y o agw & wrw faw & I
sgow ag A Araoh ke e
twayaom daiptd «ff
gl 24, 1967 R E;

of DryDhar™e- 14808
Teja (Dis.)
“You have asked whether we do

not have faith in the US courts of

justice. If the cause of action has
arien in India, there is a0 ques-
tion of seeking remedies wn other
countries. You should have no ap-
prehension about the judiciary in

India. It would be much better if

you come to India voluntarily and

assist in the completion of the jn-
quiries.,”

qg 24 W49, 1667 FT AT & 1
i & W w7 # Wy w7 T w7y
0% &1, I997 AGT, AT TT QT WA
o FTYATITE A1 fx g smaE FaAg,
fafredt wre zraé woe fufan 3 fera
2198 22-0 vy T ogFET P24
aidd, 1667 ¥T

“I am to acknowledge the receipt
of your letter dated 24th May,
19687, addressed to Prof. V. K. R,
V. Rao, Minister of Transport and
Shipping.. and to say that «ince
the Government of India have ins-
tituted extradition proce:dings
against Dr. and Mrs. Teja, the
question of your being alluwed to
voluntarily return to India now
does not arise”.

A g g mQ AR §1 qr A
AqrT AAY Y A TAQ ST Ty
"AY ST oqdr amY ¥ fw
ag WA T39T q ngt 7F W wfw At
AR B TEHET ) T W7 NG
o gl * T g ag wT AT AT
€ §¥571 |, AR QF arq AT wgAr §
fos e 5 3 AT Ao  faras fsar
man qr 3z (4 AT T QAT RrAard v ang
s197 0

Mr. Spetaker: Use the English word
also in such cases.

o Tw wige Wi : & wne
# fr gt o {1 o ey et wd
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Sty b e e
# e % W xw W 8 wfe
ofy oy &t

&Y qg FRATT §T FRIAT €1 7T
a1, $iv wrrrdt are s uw e
et WY W TG0 | A qATHAT ar
" a1 f eeer Y wETw § W
Y O T GT | TR T I T T,
e f67 ot 7 Ao Yart § w70
fi§ g WA A IFHA wILer 7 IAT
ol & T & BT wrE %, aEr T W
AT aw ¥y s | 7T IHETET AR
qear § Xay vt & a7 | arfev ag
Y fiegr gv s g9 st A e 7w
& e et Qo e ow 3w
WA T WET 94T # A4 5W AT F
qua &1 e wor A £ o A g
ﬁmmamme&, e
FEERT T W | BT WY EY wAATEL
i orq A8 &1 sy & AT T8
2 @ A 4w sy Sy T
&% arery & wAAT AT AR S
SIATH qE F—WuT WA, AW
st Sfory s & v AvE 7 OF A
oI Y |G |

«.... the fifth largest non-public
sector company in India, with the
expectation that  the company's
books wotld reveal transactions
involving Mrs Indira Gandha "

Mr. Spesker: That has nothing to do
with this.

o Tw wdg Wfgn T TG

2y | S IS HATA @IE |

Shri Govinda Menon: On a point of
order, Your ruling was that with res-
pect to apectfic allegations or siate-
ments in the Shivping Minister's state-
ment, if a contradiction is required
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(Drs)

snd is contairied in the letter, that
sentence may de réferted te.

Me. Speaker: Flease do not read.

Shri Govinda Menéa: I wonder to
what mutter this la g cortradiction.
Let it not go on record.

Mr. Speaker: Pleage conclude,

o uw wigr Wifgn & =
aivg 46 N W T 1 & warar -
NV IS ET AN T BT

Mr. Speaker: Even then I gave you
15 nmunutes. There are so many of thems
to speak

o Tm wANgE Wifgwr 7T AT
2R ST A SyAEqT &1 q9q IIT BT A

forgr | wsuer wAYET, ¥ FE IR
oA qUT ¥ 1t AT d qg IAATIEE L

Mr Speaker: Pleasc do not

T|o Tm wANy Sfgar

“Details of persong entertained
by Dr Teja during his stay are
not available with the Govern-
ment, but it is certain that no
officials of this ministry were en-
tertained by Dr Teja.
T AT TAF WIN AW 2 1 W7 3T W
ifs

“We are not aware that any
warrants for the arrest of Dr Teja
was 19sued on »

xE S AT g 3w feea famna
¥7 | ¥T A fo 76 § 17 AT, W7 AT
FIT ®[, AIFTET &7 oA ARG
oF TAAT TR F ATE 7 A1 A7 miv-
A A AWK A GRT, & H§
7% vt F0AT é SR gY hAd & garfer
fr & T ®1 93 WOGATS | Afea K ag
WA T 1 Sl W ST T
A YE )
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“Triloki Kaul certainly was ap-
prehensive thai such transactions
if they existed and could be veri-
fied would injure Mrs. Gandhi’s
chances in the general elections.
On the other hand, if the company
-were taken over with Dr. Nagendra
Singh and C. P. Srivastava in com-
mand, all such evidence could be
suppressed.”

Mr. Speaker: This is what one party,
the accused party says.

glo TR AAlGT Atfgar : 7g1, a8
HFETRIZ

= g femd
FHE BTG |

¢ WEA AEIEA, 43

- Shri Govinda Menon: In continua-
tion of my point of order, this is ex-
actly what I said, that none of these
things should go on record.

ot vy Fm% : ag af & WA 9
F2 72T AT aF FAFAT

Shri Govinda Menon: Don’t raise
your voice like that.

Mr. Speaker: The point is these
points which they are saying are said
on the floor of the House, it is their
case.

WMo T wFige Aifgar @ =eaed
#Z13q, & B9 T @I |

Mr. Speaker: This point is raised by
them in a case in America or some-
where. By our supporting that, we will
be strengthening their case. Therefore,
may I request you to slip ‘over that.
You have read out the Deputy Prime
Minister’s letter. Nobody can take
objection. You have read out our Gov-
ernment’s letter. There also there can
be no objection, because they are
‘Government documents. You should
not strengthen the point of view ex-
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pressed by them, by the other party.
Please conclude now.

Shri Govinda Menon: The Tejas are
building up a case.

Mr. Speaker: I have objected to it.

Shri Govinda Menon: It should not
go on record.

o T\ AT Afgan : 7a7 7w
aagx e fE HAg A Fag 7grg, 91 &
A @d & & 7g1 77 Tgrg | 79 aqf{y
fe& &F wmar wow da frar § ww
g & T AAT w1 q4 faag faar §

As a matter of fact Triloki Kaul has
said that instructions had been sent
to change the officers and destroy any-
thing relating to the Prime Minister.
He is certain gbout one person who

knew of any dealings between the
Tejas . . . (Interruptions;.

Shri Muthyal Rao (Nagarkurnool):
Sir, he is continuing to read from their
defence, from that letter.

=t Ay fowmy - 7g £7 "7 gar
ag AadT fargeir I wg e ¥ |

Yol

Mr. Speaker: He says that it is his
own speech and not any letter. Dr.
I.ohia should conclude now.

Shri M. Y. Saleem: It tantamounts
to bypassing your ruling.

STo TR AART Alfgan : g arg
A6 ZT AL | AAAT A% 2 1 H 98 Rrge
AT F qre WS 7303 Al 7561 q7g 7
qgT S |

Shri Muthyal Rao: He makes his

speeches only in Hindi. It is not his
speech.

o (A ARG Fifgar | 4T FgA
F foar A1 A v agq & AT § AT
ff OF FTAT TATHEA(CE | FZAH1 A
Fq 40 1 99 F@ AT AHAT
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o1 Ty qAYrT Aifigar}

w1 frie fAwmr wta o o e
fraive fawsar, wo¥t 1€ we A
& A ¥ WY ag A AT wvwerr 3
twd & wrr ¥ wfrsgarl oy v g
5 g awar ¢ 5 4R gedwme Far o
T g ey fF S oud aws W
g & qrasy w9 waw ¥ @ oy
ARl g @
ft w1 g o o opE Y fedr g &
& o it & frs T dve ant & g,
Y WX 3w A qT ) afaw wR@ow
Wt Faer s, &Y & ST ITTY T
w® e a1 | ¥ g T fggeam ¥
A W) e F ot A7
T gw F, waife fafer et & wgrar
fs g g% Feeg ¥ } 90 gy §,
aY WETHI A IHA WY F AT FT GALT
afr 1w oA § i srrad & wewd
i afexay #1 7 @er fvar 97 gwar
AT oF qeAT AV &1 AT § g e
ff 2 wr %9 § 1 J@r a1 fafw aeal,
R8T Fe S FAR wfeera) w1 wrAATY,
Ty TV AT FTETC AZAT, AT A IR
ot et Ay, BE i g
Y, T o A B AEEE F FTR
¥ GTET @I FWAL, AT AT
(swam 7)

W A fag (Vgar)  wew
AEIRY, Ug Slo AT ¥JAT FGATW
wredY § fie €8 gr3n §9 WA Hw
# ¢ Iu% Faa feeryw gr v ag
%9 gred &1 AgH &, 91T ug feewmwm
a1 wIEAT WA §, SHr AR AT,
forery & wooq w21 § 2 78 3o AT
Hadgadfe ™ & w3
LeRie 018 i

% qv o 9z g g g e
wesqw wEE, & SOwT qaaw war
e e §, § 35wy, W

(Dis)

R T § s fecdt argw Prfoere o1,
wd Bm s oo My AH
srar &€ g% qréf fefafaa ¥ o ondy
¢, % 55 @ o @ Ao oY avw A
TRA ¥ T e, ag ag @ e re Aar
way fad g grow & o qfady fege
F Y & 1 98 OF G § frmr €
S WA ¥ owiw A &

TEARA Siq fEsqAw 3 AN g,
T GFY WCAT T FE wg W qY
Igat TN AT PN, TE @ AW
g f7 & A 1p 87wy g
AT ATHST OF N FY (G qfENe
Xos AR Y, Safos e ¢
oo AfEar ow wed wrewl §, welY aver
w1433 § 1 Sfer sy i T v g
fr sawr fede faedte avaT w I
o A 3o dfgar =™ wng AW
e @IIA AT W CFAQY aw-
gt "3 g e safew §
st e ¥ v w7 ey srar
afge qr) S g To ag
FATAY ot @ KA ) e 352
zor X faege wrw qw® A ¥ e
gar 3 fe &% ot w35 (2)
¥ ot qrwt e F A SEAMA N
FE THAMR T s @ ey
ot Iax fam fodt oot &1 aw
far guv 3 @ 78 Afeow *Y fgfomr
¥ o7 FGT § WX IEF 41T Ag WAy
HrE 1T FaT § A T Ana Y & war
§ Wi I Nan ¥
gt Afew ¥ amar o1 4wT § o
1956 ¥ g@hk o ¥ giw E
wfgn Wt § iR oY ) afew peafas
o wiéw W ot wew § gfcamy
Tt 1 At §, fawelt gré W o 4
& gawan § T ag g waet fede &
fug dareat T ks

14008 ¢
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¥ mmqa Jifew ¥ g8 F1a7 FEan
g 1% 3@ qmer fY &9 F A Wt
STo Fifgar T @1F &Y =97 =0y 9y |
#feq d4fF w3 g s w0 S @
g AR FRE A AFOIT AT WY gFHT
FAUEH Fog  wgAr=rW§ fa 8
€t stgEHe o1 &S o FFE grew A
Zawr o FadT Fra< a7 qra 7 Wz
T R T 1 usgee ¥ ad\ ez ¥ fon
TAFRT TEARTT FLA R SwIST &7 ST |
F AR F w g AfeT qE SEwT
qqr Al &1 1 &S WY g T AT W
77 e ar Zaw 9v @y W RS
var Jg gt |l Sawt  fragy
g AT Fiforw SV arhed fo 1 AT
fefem, asrar v fevema & ug
§1 safewsr utfwaw &, sir frfen
arfeee &, <Ta&!  TAqUd T F%
T arfes wg  fyaafer  sfwes
FARSE FUAT ETEE TAY T & |
Mr. Speaker: Now, there are a num-
ber of Members who want to speak.
At least a dozen of them are there. I
wonder how we shall proceed now. If
there is no objection, I can give chance

to one or two, and then request the
Minister to reply.

Shri Govinda Menon: I would like
to say a few words about the merits of
the matter.

M vy fewT: g o otF Qe

fer fifa g

Mr. Speaker: I have got names of
12 Members with me. Even if I give
five minutes to each of them, it would
take an hour more. I wonder if the
House is prepared to sit till 8. p.m.
The main case has been made out by
Dr. Lohia. T can understand that one
or two Members may be permitted to
speak. Naturally, we would like to
hear the Government also. Shri
Surendranath Dwivedy.

Shyj Surendranath Dwivedy (Kend-
rapara): I will not take much time as
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this matter has been discussed in this
House many times kefore. About the
sincerity of the Government, I very
much doubt, because from the facts
that we have befare us, I doubt very
much whether they are sincere in
bringing Dr. Tzja to book. The state-
ment itself says.—I may read out only
a portion of it—

“It is in the above circumstances
that neither the Central Bureau
of Investigation nor the Directorate
of Enforcement could prevent the
dcparture of Dr. Teja either on
may 10 or on June 3, 1966”.

He has descrilded—the Minjster—in his
statement; how, although there are
materials available with the Govern-
ment in different departments, there
was no sufficient evidence before them
to arrest him. That is all what he
says. He sayg that the material was
not sufficient to start a criminal case;
that meang there was sufficient incri-
minatory material about the gctivities
of Dr. Teja. The question is, one cannot
say that till June 3. they had nothing
in their possession and they allowed
that person to leave this country. He
tells us in the statement that an ordi-
nance was issued on the 10th June to
take over the management of the
company. But I wovld like to know
whether it is not a fact; on the 6th
June, the Government passed orders
to take over the company; on the 10th
June, a notification was issued; it was
taken over. On the 6th June, the order
was passed. Then, necessarily, they
had sufficient materisl before them—it
may not be sufficient to start a crimi-
nal case—but to prevent this man
either under the Preventive Detention
Act or the Defence of India Rules;
under these measures, they ghould
have prevented this person from leav-
ing this country. That has not been
done, fully well knewing that he has
come here, met cfficials ang discussed
with them. There is no denying the
fact that when he wag in the Inter-
continental Hotel in May and June, he
had contacted not only officers, but
emissaries of some ministers also. A
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“minister had run with his file to him.
During the days he was staying here,
~is it not a fact that a Minister of State
went to the Home Minister, appealing
to him that nothing should be done
and somehow or other this man should
ieave the country? This is a fact which
has to be ' denied or Government
should come forwarq with a state-
ment saying that il is not true.

Secondly, I would like to know
whether there was some officer in the
Prime Minister’s Secretariat—I mean
the late Prime Minister—Jawaharlal
Nehru—who was appointed by this
company on a fabulous salary and
afier this company was taken over,
that person today happens to be P.A.
or Confidential Secretary or is attach-
ed to some Cabinet Minister or not. If
they say that there is no connection,
T would like the minister to deny that
‘there was g person in the Prime
Minister’s secretariat who was appoint-
ed by Dr. Teja in the Jayanti Shipping
Company and after the company was
taken over, he has left the company
and is now employed with a Cabinet
"Minister.

Shri Madhu Limaye 7ese—

Mr. Speaker: Your leader has just
‘spoken. If at all, I have to call some-
body from some other party.

W /Y f@qq: 7@ J STEd
efF faadT Weda s oo E1 TSI
9 vE g #ag a5 avae &
AT & AT 7

Shri Govinda Menon: On the facts
of the case, the Shipping Minister will
speak. I would like to say something
regarding one or two points of law.
'The subject-matter of the discussion is
whether genuine interest exists on
‘the part of the Government or not in
the matter of extradition of Dr. Dharma
Teja. Extradition iiself is a very diffi~
cult matter. It is a matter of inter-
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national law and the foreign court
should be satisfied that the parties will
get a fair trial on being extradited to
India.- I am sure every section of the
House, including Dr. Lohia, is anxious
to see that the extradition proceedings
are completed and the parties are
brought to India for standing their
trial. If extradition js difficult, it has
been rendered more difficult by this
debate on the floor of this House. (In-
terruptions). Derisive laughter wiil
not detract from the importance of the
points I am raising. It is for that rea-
son that from time to time, even to
the point of annoying you—but I tried
to avoid it—I wanted to raise those
points of order. The statement made
by Dr. Lohia is likely to create an im-
pression that there is lack of Bona fide
on the part of Government and it may
create difficulties.

18 hrs.

The second matter js regarding Dr.
Teja and Mrs. Teja voluntarily com-
ing to India. It has been directed that
their passport should be impounded
and it has been impounded. Thereafter,
he has been writing letters to various
ministers here and others, stating
therein, “I am willing to come back
voluntarily.” It is in reply one or other
of those letters that the Deputy Prime
Minister would have written to him.
If a man says that he is willing to
come voluntarily, the first reaction
would be to ask him to come volun-
tarily and submit to the process of the
court here. But the difficulty is this.
Mr. and Mrs. Teja are moving heaven
and earth to see that the processes
of the court are avoided and obstruct-
ed. You will be pleased to see that
on the 3rd July there was a petition
in the High Court in Delhi to quash
the proceedings of extradition. The
person who wanted to come volun-
tarily to India js moving the High
Court of Delhi to quash the proceed-
ings. I have letters here to show the
anxiety with which Dr. V. K. R. V.
Rao and the Prime Minister wanted
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to see that that writ petition is dealt nobody likes to implicate himself. But

with properly by engaging the most
competent advocates who would be
available.

310 T ATZY AMfgar: &, ag
I T AT T FTIZTE 1 FE ar
FEATT & | TT AFT AT 3T NI & SHTT
FT AT 5, S & SATA F1 AT |

Shrj Govinda Menon: I may state
here that my Ministry specially con-
tacted the Solicitor-General who on
account of vacaiion was at that time
in Bombay and asked him to come
down and appear for the State in the
matter of the writ proceedings and
see that the extradition proceedings
are not quashed. It is those parties
whig wrote to the Deputy Prime
Minister, the Shipping Minister and
others “Why extradition, I am willing
to come voluntarily”. Ian order to
enable him to come voluntarily...

3> A |Tige Aifga: H TF
STEAT & g7 ST ATEAT § | FHILTA
AT W S wEriea FT ArHeT
77 v a7, ag 28 AL Fr fFar of
T AT A FT A9 AT FT GF
24 75 & fg fegr aar ar Qv 4%
Qg TR Fa7 971 Tg I TT-ATT
¥T FIT FgAT ATy &, § FATAT §
fF oy Jgatdy 7% FTATHA AL L

Mr. Speaker: The concerned Minis-
ter will reply. There is no point of
order.

o A ®AigT Aliget : fag aig
T ZAL AIEAT T STIEAT & A9
T 9% 3, I AT A1FH aTT FT AY
g7 fifeq f5 gad & =gl 7% wman
g, #mifs §7 sawm fag fem
qr:

“I want you both to be as frank
with me as you can be. I know that

1573 (Ai) L.S.D.—I0.

your case has now reached an inte-
resting stage. Unless I know full de-
tails of your dealing with the Prime
Minister and with other ministers of
the Government together with such
direct or circumstantial evidence that
you can give me, I am handicapped.”

w1 afa 9T T a0 | Teaw 7E 3T,
AZAIAT VRS I W | aa H gy
Ay fwe ga 21 ug IAF AwTAq
TTW 2

glo TW wAIgT dfgwr: weme
AR, S Fw H Fg @I, ag3q fag
a&dr g f& 7Y Agewr g aqm@r
F1ga 2 fa 51 ag fas qar st qraar
g, wfw: waad agfisasTard
maar Agr £, afex gg 3T w0 @
T JTHAT g |

Shri Govinda Menon: The Indian
passport of Mr. Teja was impounded.
He has no passport now. If he wants
to come voluntarily the passport will
again have to be given to him. If he
wants to come voluntarily he can come
without the permission of the Gov-
ernment of India by approaching the
approapriate authorities in the Em-
vassy in America to get travel papers
~nabling him to come over to India.
Therefore, there is no contradition
between the rest of the Government
and the Deputy Prime Minister.

Mr. Speaker: Now, I want some
guidance from the House. My Jan
Sangh friend, the Member from CPI,
Shri Jyotirmoy Basu, some Members
from the Congress all want to speak
on this. Shri Limaye says he has
laboured so hard on this. I thought it
was a joint labour between Dr. Lohia
and Shri Limaye and there was no
separate labour. If I allow him, then
I will have to give a chance to the
Jan Sangh. Then, a pumber of Mem-
bers on the Congress side are also
anxous to put questions. But I canno*
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[Mr Speaker]
postibly give apportunity to ali of Shrl Bhivaji Rao 8. Deshmukh)
them (wnterruptions) Shri Rang (Phabham) Sir, on a point of order.

suggesty that I should request the
Minster to give a reply.

A gFT W wgm (S9)
wers AEET, W gH A ¥F wug
N ’

8hri Jyotirmoy Basu: Please allow
us some time.

Mr, Speaker: All right, I will give
them all apportunity to ask one ques-
tion each. Now, Shri1 Limaye.

Wt ayq fomi (wax)  wenw
wgem, A wARG F Wl -
Wdxz TR I gEF ¥ gu At
TRA THAAT WAV TR & WrAe
o AT 4 foyr Frrem< Ay farar
fe arfermy wifafer & amd &
wagd faer wat, o wetm 9o, &
e &lo 7@ & T IR WA
IT Y wErar o fam A ger
wro ¥e Wifo Wy W worew ¥ fs
T ¥g TEAR A LS FIT 1 WY qaTel
ze  fr forw g ¥ waw ¥ wE
TAMY A 0F Iy FHE F g
frar g, s sd a@ MW FAHOTHN
wre sy ¥ fog fr e e
X g QAL T JaT A fregarx
Y fear, @Yo o wrde ¥ gw fadiw
T HY AT VY, HA! AERW UE
g afafs & amy o & fag
o SN Twwww ¥ [ AW
#fwt &Y ow $XLT @ Ak Afew
T T us qadya wiafe £ seqraar
F g o §7 & ag arfaw s@
e e gramT ¥ O wT Y
v ofYC IEX ATH-LH T o JAT A

Yy v

It is the normal parliamentary practice
that whenever a question as to the
formation of a parliamentary com-
mittee is raised, it is addressed to the
presiding officer and not to a member
of the Treasury Benches, because the
constitution of a parhiamentary com-
mittee 1s solely within the purview of
the Speaker of *hi House

Mr Speaker: I know 1t Who objects
to 1it?

Shri Shivaji Rao S, Deshmukh: So,
the Minister cannot be expected to
reply to that question

Mr. Speaker: Every body accepts it
There 1s no point of order Now, if
Shr; Jyotirmoy Basu wants, to ask &
question, I will aliow him

Shri Jyotirmoy Basu:
only two minutes

I will take

Mr. Speaker No speech, please,
only a question

Shri Jyotirmoy Basu: The Congress
1s committing a fraud on the people
of the country ({nterruptions) My
question 1s whether 11 1s a fact that a
Congress newspaper, the National
Herald, had demanded Rs 10 lakhs
from Dharma Teja as subscription If
he had paid this amount, gll this
drama would not have been enacted
(Interruptions)

Mr. Speaker: lhese are the things
which will strengthen his hands in
the case in America He will say
“they asked me money, I did not give
them, therefore, they hawe brought
all this case against me .. (interrup-
tions) Whatever may be the truth, he
will quote this . (Interruptions).’
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When I am on my legs, other mem-
bers, including those of the opposition
shauld resume their seats

ft wy fomd www wEEw,
T ¥ & AT T S Ay
T 7 wforg |

Mr. Speaker: This 1s the thing
which he will quotc ;n America He
will say that the Government of India
made a demand for Rs 10 lakhs What
a fine evidence will it be for him'

Shri Jyotirmoy Basu: We are hear-
ing fraud and scandal day after day
Yesterday we heard the Asoka Hote)
fraud (Interruptions)

oft eferqaw wroddt s wE-
T, WY AW fee W qfee ¥
W ARG AT ¥ A WY
Twagw w7 O | a7 T qrefoes
BT &1 TR agaTy v & fae
wrraw ¥ ¥ AN ard o @ &
Fgaw § au Ao ¥ )

Some hon. Members rose—

Mr Speaker: Wul you kindly sit
down I am not allowing anybody
Dr Rao

ot g% Wy wgElw WO AW
et ofy 3 7 qwwymad fear )

Mr. Speakerr Now I will adjourn
the House and go 1f you do not want
to hear him

The Minister of Transport and Ship-
ping (Dr.V K. R. V Rao): Mr Speaker,
Sir I am sorry that so much passion
and heat has been brought into this
particular question I recognise that
feelings are involved There s some
kind of a suspicion on the part of a
number of hon Members sitting 1n thé
opposite benches that somehow or
other the Government had deliberate-
1y not wanted to take actiom against
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Dr Teja, even though they could
have arrested hun and should have
arrested him they allowed him to go
away, that when he was voluntarily
wanting to come hack they gave hum
advice through their emissaries not to
come back, that they are anxious to
see that the extradition proceedings
are delayed, that the; are not serious
In their intention of getting him back—
in fact the suspicion 1= that Govern-
ment did not want Dr and Shrimati
Teya to return to India and face an
Indian court for fear that the two
accused may make <ome disclosures
that might upset the stability of the
Congress Government at the Centre
It ceems to me that this i1g the sus-
picion that 1s behind not only the
arguments and the techniques which
have been adopteq but also the pas-
sion that has been hrought into this
discussion

Shri 8 M. Banerjee (Kanpur) Not
to upset youw

Dr. V. K. R. V. Rao* T would very
much like to request hon Members to
allow me to make my statement with-
out interruptine me  Afterwards if
there 15 anything I will reply

Mr. Speaker: I do not think after-
wards I am going to allow anything

WMo ww wge ofym Y
Treay, B off fagr g frderr )

Pr. V. K. R. V. Rao* I have great
respeet for Dr Lehia and I am glad
that he has now called me a profex-
sor and not a chokra

T would like t) make the categorical
statement—I said it last time and I
say 1t again—that the Government of
India are not in the least bothered
about any charges thai Dr or Shrimati
Teja mav make m an Indian court of
law We are very snxious to have
the Tejas back Everything that I have
done since I came and took charge of
this Mimistry—and 1 can prove it—has
been to see that the utmost efficiency
1 exercised in the extradition of the
Tejas
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Then. Dr Lohia asked Is it not an
wdd colncidence that the extradition
proceedings case was flled against Dr
®¥eja on the 23th Fehruary, 1967, just
a few days dfter the elections were
over?

gvo T wige W Hur Wy
Y g nwd T 1 -
ghew  ‘wifewm w1

Pr. V. K. R V Rac 1 will do full
Justice to Dr Lohia because 1 do not
want to take refuge in any kind of
debating technology

he question waec why so much time
was taken to collect material Let us
go nto the facts There 15 ho doubt
that beginning from 1966 lots of com-
plaints were being made about the
Tejas I have gone through the entire
debste I have apent many man-hotrs
studying it It appears that in the
beginning when charges had been
tmade agmnet them I gathered an im-
pression on reading some of the
speeches that this was considered to
be & charge made by some shipping
{nmterests against some other successful
shipping interests That was in the
beginning ¥ vor go through the
debate, you will find that the sus-
picton was that come other shipping
Nrievests were jetlots of Tejs% stic.
dess—Teja was all right he wes 5 very
suctessful man—and therefere they
were making charges against lnm

Then Government started getting
information about the Teja company
Ships were being held up wages were
not paid and so on Government got
naturally worriej because Government
had gusranteed g loan All the ships
were mortgaged {o the Government
Wevertheless the Government was in-
terected In the mean while a num-
ber of anonymous letters were sent
As you know documents were handed
over
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Mr. Speaker: Only eleven ships are
mortgaged to the Government, the
other things are not

Dr. V. X R. V. ®20: The dther
things are not but the ships morigaged
are the biggest item The ships are
mortgaged to us

Then, certain documents were
handed over—the House knows jt—
and the documents first of all, were
not signed and then denied You are
familiar with these facts, the Mouse
18 famihar with these facts I think,
sometime under your distinguished
Ministership within a few days of
your taking charge of 1t, you took up
this matter and discussed i1t with the
Prime Winister and you immediately
appomted & committee of ingairy o
g0 into all these allegations and you
also said that any document anonmy-
mous or otherwise containing charges
agamst the Tejas should be sent to this
committee for mnguiry

Later on, I want to make 1t clear,
there was a lot of suspicion that this
man was mismanaging things and
some took the wview that he was
swallowing money But there was no
evidence of any kind The documents
were not signed they were being
denied Nevertheless the Govern-
ment was making an mvestigation

Further there was a question to
which a reference was made that cer-
tain documents were given to the
Home Mmstry I think, on the 7th of
Mav and the Home Minister imme-
diately pot those documents investi-
gated and examined by the CBI The
CBI investigated the matter and
they said that there was not sufficient
material to enable them to register a
case I think it is a healthy principle
that we should not register a case
against somebody unless the authori-
ties who are supposed to have the
power to do so are satisfled that there
s a prima facle evidence for that,
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Simultaneously, evidently, the same
dosuments weng handed over to the
Enfgseement -Dirvotoraty of the Minis-
tey of Finance. I'am told some infor-
mer first gave information orally wnd
then he was oslisd end he produeed
these decuments. The Enforcement
Direotorate found thet on the basis of
those documents, they could not ‘pro-
seaute Dr. Teja. They had the powers
to do wo it they were satisfied.

When, being moved by patriotic
considerations and the feeling that
though there was no evidence, evi-
dently, there is something wrong—
everybody has to function under the
law—they wanted to know whether
the C.B.L oould do anything to arrest
this man. That was the puvpose of
the telephonic conversation that ‘took
wpiage. They togk it up with-the Home
Ministry. The documents -were the
same. The CBI said, “We have al-
veady examined the-doouments and we
have submitted the Report to the
Home Minister.”

A high-level Conference was held
on the 15th May in which the Home
Minister, the Minister of Transport
and Shipping and some other people
weve present. On 19th May, a state-
ment was made on the floor of the
House by the then Home Minister,
Mr. Nanda, and he said that this thing
had been gone into-and that there was
alwalutely .ne evidence to institute any
oriminal ‘procesdings against Dr. Teja.
That is a part of the record of the
progeedings of the House.

Now, here comes the question when
Dr. Teja came again on the 26th or
27th May and left on the 8rd June.
The whole position was that nothing
new had happened till the 3rd of June,
indeed, till the 4th of August to make
any branch of the Government of
India to be in a position to register
criminal prooeedings against Dr, Teja.
At the same time, if I may say so, I
rilstér TH-clidrge, I was

came here, I looked mto all the files,
the questions and answers in ‘Parlia-
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ment and all that. 1 have gone into
them ‘thoroughly. Generaidy, the im-
pression that I get is that there was
a 1ot of bothering about, worrying
dbout, s to what would happen to the
Shipping Compeny that had ensbled
us to overfill the Third Plan target
and that had earned a very goodl
name—somehow we had to find the
money to meet outstandings and some-
how we had to save the good name of
the Jayant: Shipping Company—and
therefore, I think, the concerned peo-
ple were not bothering so much about
the person of Dr. Teja as about the
entity of the Jayanti Shipping Com-
pany. This is the inference I draw..

oft o gty Wi dag
aarsii—a g & faarm o quo
w4 q9T |

Dr. V. K. R. V. Rao: I am not say-
ing that you must accept it. (Inter-
ruptions). I am not yielding. This is
interrupting the trend of my thought.
I have not written out my speech. 1
am not yielding.

This was the genera] impression that
I got. Then till 3rd June, as I said,
there was no evidence of any kind at
all and Dr. Teja came and he left.

‘Now I should like to complete the
story. 1 think, sofhe reference was
fade dbout ¥th June when the déci-
sion Yor take-over was said to be
taken and on 10th June, orders were
fssued, I do not have before me the
dates and all that, but it is my recol-
lection that by 8th June Government
had not decided anything; there were
so many alternatives; Government
were worried; a lot of discussions were
going on as to how we should deal
with the Jayantj Shipping Company;
whether we should give loans to this
company, or whether we should allow
them to sell off some ships and allow
him to pay off the debts or whether
Government shoulq take over the sdm=
pany. All these were discussed nml

ultimately qut of the ¥ alterniitives, &
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were taken up, and then this was dis-
cussed, I believe, with yourself, who
was then the Minister of Transport
and Aviation, and the Minister of
Finance and it was decided that the
Cabinet should be advised that it
should be taken over. This discussion
took place on the 6th June, 1t I am not
mistaken. In the evening of the @th
it was decided and on the 8th it was
put to the Cabinet.

Repatriation

Mr. Speaker: The Law Minister was
also there.

Ur. V.K. R. V. Rao: The Law
Minister, the Transport Minister and
the Finance Minister met and discus-
sed and then came to the decision that
there was no other alternative to take
over and without losing any time, the
Ordinance was passed and the com-
pany was taken over.

In fact, the Sukthankar Committee
which had been asked to go into the
details, themselves foung that it was
not possible to get any evidence; they
were not getting any co-operation
from the Jayantj Shipping Company
officials and so on. They were also
suspicious. Everybody was suspicious
at that time, everybody was feeling
that sbmethmg was wrong; but nobody
could lay his hands on what was
wrong. After all, we are living under
a rule of law and on a mere general
suspicion it would be very difficult to
take action against anybody. Then
what happened? (Interruption) When
the Sukhthankar Committee made
their report, they said that they were
not in a position to charge Dr. Teja
with anything criminal and that they
would like a further probe to be made.
We took over the Javanti Shipping
Company. I would like to take this
opportunity to pay my persona] tri-
bute to Mr. Srivastava, who is the
Chairman or the Managing Director of
the Shipping Corporation. He is one
of the most excellent officers that I
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have come across. I am not prejudice
ed in favour of government oficers
because of my long backgroung out-
side. I should say that he is one of
the most efficient officers that I have
met, After they took over the com-
pany, one by one they were able to
get hold of the documents.| As socon
as they got enough documents, on the
25th July, they gave this informa-
tion to the C.BI.; they had now got
information enough to file a case, Then
we must remember that the varlous
probes into the transactions of Dr.
Teja, against whom a prima facie case
has now been found by the New Delht
Magistrate, involved transactions in
foreign countries, He had companies
with headquarters in New York and
in England and agents all over the
place; he had offices all over the world
and our CID officers had to go to
several places abroad. This was what
happened. Maybe, simultaneously
elections were also going on and peo-
ple's political fortunes were involved.
You could not help it. Many uncon-
nected things can happen during the
same period of time. These people
went round and collected all the in-
formation that was possible and came
back. As soon as enough information
was available, a case was filed. We
should remember that we had to take
evidence on commission. One of the
cases which everybody knows is the
Norwegian charter of a Jayanti ship.
Here he was taking one shilling per
tonne and was putting it in his pocket
till we discovered it. We had to take
evidence on commission, we did not
know whether they will give evidence
on Commission or not, whether they
will come here or we have to send our
officers. (Interruptions). All these
things were to be resolved. Ultimately
our officers went there and took the
evidence and then the case was com-
plete. Then the New Delhi Magistrate,
T think, on the 27th April...

¥ro T wige wifigar : e B
T fred ¥ wreTer T2y, o AT m
wé
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Dr, V. K. R. V. Rao: It will be use-
ful because it brings down passions
It will be useful It would take away
the passions which have enveloped
this particular case

Mr. Speaker: Now, he should be
very brief, because the time 18 very
himited.

Dr. v. K. R. V. Kao: Yes, Sir Now,
1 shall come to the points made by
Dr Ram Manohar Lohia

st wfden wed@ wew
wgrza, & gt wyg'iew ¥ g\ MEar
g fe #a1 78 wHo UHe oy T
wq ¥ ¥ fofer vt & wadwex
AR AATHATEY & ArA F 7 ;AR
oY XX § AT A

Mr. Speaker: The hon Member is
only encouraging others also to put
questions

Dr. V K. R. V, Rao: 1 am afraid I
do not have any knowledge of 1t

Dr Ram Manohar Lohia pointed out
that there was some discrepancy
between clause (b) and clause (c¢)
In clause (b) 1t is said, the Enforce-
ment Directorate did not have mate-
rial to take action on their own In
clause (c), 1t has been stated that
nevertheless, they rang up the Home
Ministry to see 1if anything could be
done

I have already dealt with that point
It perhaps shows that besides people
here, even 1n government service,
there are officers who are anxious
because they are bothered, because
they think that he committed a crime
and, therefore, the man must be
caught, even though they themselves
do not have the evidence to prowit it
The discrepancy between (b) and
(c) is completely rational, therefore,
snd in fact, there is no discrepancy
st all reglly.
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As regards (d), references has been
made to the use of the word “speci-
fically” I do not mind dropping that
word It i1s one of my faults that I
use more adjectives than I should 1
.an assure Dr Ram Manohar Lohia
that I come into trouble generally
because I use more ad)ectives than 1
should, I hope he will be quite satis-
fied now

st vy fawd qifared
A YA A Og A9 AT WIE
gy sraary orfEaTRgY a RS & A Ay
ory #fgir 1

Dr. V. K R. V Rao: I am comung
to that point

1 have nothing more to add regard-
ing what I have said about Shn T N
Kaul As far as that 1s concerned, we
have made inquiries, and our informa-
tion 1s that Shr1 T N Kaul did not
meet the Tejas nor was there any
occasion for him to give them any
advice

An Hon. Member. Who told the
hon Minister that?

Dr V. K. R. V Rao' I have nothing
more to add to what I have stated
already on this

Then, I have already dealt with the
point why the charge-sheet was flled
on the 28th February

About his voluntarily coming in, 1
have already referred to it, and the
Law Minister also has referred to
1t

o oW =AY Nigw  weww
wERT, TG EETAS AT
(wa<ishy g9 BwY) A W, A
dar Sre T AL A § Y aE WM
ARG AL dW St w¢
s & oy §
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Dr, V K, R, V. Bao: Regarding his
voluntarily comung here, I would Lhke
to say with all the deuberateness that
I have that there 1s no question of this
gentleman wanting to come volun-
tarily

Shri Ranza (Sr: Kakulam) Why?

Dr V. K. R. V., Rao: I shall tell
Shr1 Ranga the reason why I say so
The moment he went to the USA, he
filed a petition 1n the USA for chang-
ing his temporary status into a perma-
nent resident status We came to
know of 1t some time in January or
February Immediately we took
action against that and we told the
authonties concerned that we had al-
ready a case going on agamnst him,
a non-bailable warrant had been jssu-
ed agawnst hum 1n October or so and
therefore he could not be given &
permanent resident status there and
we wanted to get hum back here. It
wag quite open for hum to come back.
In fact, he wrote a letter to me also
Somehow I think that that letter has
not come to the notice of the hon
Member

By, dpeaker. His reply has come
already He had asked his Secretary
to reply

Dr. V.K R, V, Bao: On the 24th
April I got a letter, saying first of all
how wonderful it was that I had
become a Minister If Dr Teja had
known what 1t was to be a Munuster
he would not have said 1t He wrote
to me saymng how wonderful it was
that I had been promoted and so on,
and then he saigd that he wanted to-
come back voluntarily When I got
that letter,—and here I want the dates
to be noted carefully

Tte T WP Mg TAT wY
w sy @Y foexd wwm

tl
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Dy, V.E. R, V, Bpot I want the
dates to be noted He wiote to me on
the 24th April I replied to him on the
6th May The extradition proceedings
were filed in the New York court, 1
think, on the 28th or 29th May It was
perfectly possible, I said, the whale case
was sub-jud ce and I could not inter-
fere into the conduct of the cage and
the course of the lJaw That was my
letter But certamly I said that it
would be more dignified for hm to
come back voluntarily and face the
charges rather than come as a resuit
of extradition I am quoting my very
words

Shei 8. M. Banerjee: Why did he
not tell him that he was going to be
nominated to the Rajya Sabha?

pr V. K. R, V Rao: I do not

what he 18 saying Nobody has
ed me nopunatiop in the Rajya Sabha,

know
offex-

My Speaker: Not you, but to ur
Teja

pr V. K. R, V. Bao: Then he got
my letter He did not reply He had
every chance to come back volun-
taily 'Then he wrote to the Deputy
Prime Minister He also sud: ‘Cere
tainly come back voluntarily’ But he
did not want to come back voluntari-
ly—nothing of the kind He wrote
about conditions On 24th May, be
wrote another letter sa‘:nng,t o man
come back But I must be a
1 must have personal cognisance. I
am prepared to assist in a civil

inquiry’

Mmurtbeouldlﬂum‘(‘:y
such assurance When thej® WAs & pous.
bafleble wargant sgainst him end.
when already the court had sayd,thad
he 18 prima facse guilty? Se I sapt it
to the Secretary to ask the Joint Sec-
reiary to consult the Ministries coRe
cerned and send him a repiy.
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I say with all the deliberateness at
my command that Dr and Mrs, Teja
have no imtwntion to return to this
country voluntanly If that were so,
when the extradition case came, they
would not have contested i1t It was
contected They contested the legality
of the documents Our counse] had to
argue on that and get the documents
admitted As the Law Minister has
explained, he 1s now trying to get the
proceedings here in a Delh1 Court to
get him back subverted and quashed

As a matter of fact, 1t 1s perfectly
possible even today, for Dr Teja to
cut short the proceedings completely
and say I have no questions to ask
I want to 1eturn to India This was
what happened when a case of extra-
dition came 1n respect of an American
sanor before a Madras Magistrate The
man said ‘I do not want to ask any
questions I want to be extradited
immeduately, I want to go and face the
judiciaty 1n America’®  Thire 1s no-
thing to prevent Dr Teja from cutting
the proceedings short by saying that
he wants to come back voluntarnly
He has simply to say ‘I do not want
to ask iny questions I want to be
sent back to my countiy as quickly as
possible’

We arc very much prepared to
héar him not only on A B C and D
but on the entire Congress Party, on
all the civil servants, may be even on
the Members of the Oppuosition

Theicfore let us not take up a
position which 15 going to make things
difficult 1 perfectly understand the
feelings un this ssue

On the question of instituting a par-
hamentary committee, Government
are not prepared to accept the institu-
tion of any parliamentary commttee
The case 1s already under investiga-
tion before a New York Court and we
hope to get him back very soon to
face proceedings here under our law

1578 (A1) LSD-—11
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Ur, V. K. R. V. Rap: I do not nave
all the veiy extensive and intensive
knowledge of the Constitution and
parliamentary practice that Shri
Madhu Limaye has I have great
admiration fop hm I wish 1 were
younger so that I could acquire those
things

o wy femd At H
HIT T ST |

Dr. V. K R, V. Rao: But as far as
this 1s concerned, there 1s no problem
Chirges have been made, evidence
has been collected, there 1s prima
fucie gult established, the New Delhi
Magistiate has said so, we want to get
him back here When he comes, we

want to 1y him according to Indian
law

Therefore, I would make this res-
pectful appeal I wish I could speak
In my broken Hindi so as to get a
heaning from Dr Loma  Unfortu-
nately I do not trust my Hindi suffi-
aently to make myself correctly
understood

wo Tw wAgr wfge ari
7 fzdy AT aX AT ER ANTHT A
AAT TE F7 T

o Wto Ho WIto qro TW- &
fef YT s AT

Mr. Speaker: Is 1t a private bargain?
gamn?
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WMo o Ve ®W®o Wo A :
# xro sntfgar & frefrwx <y b
WA N qa A 6 wwo Jwr R
fadw T ®Y W Aw arfaw AT
wifey o o g Cfoem N o1
aw Al N ek A N gfow
w1 A foaguew § s qU
worr wifgh | Yy wwet § fe ok
TP W ¥ AHR P e
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“ (Dis.) e

o wft iy | Sare Wfir
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w1 o e & wde | xR
q¢ gt fekz wor dre ot &)
wA eEsT Famewif)

18.36 hrs,

TTHT F1 A TG AdY gy
s N formrddier wis <fem

The Lok Sabha then adjourned till
Eleven of the Clogk on Wedunesday,
July 28, 1987|Sravana 4, 1880 (Saka).
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